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fte Deputy MiJll.ster of External 
Mairs <Shrimati Lakshmi Menon): 
(a) The proposed enhancement of visa 
fee from Rs. 2 to Rs. 400 per annum 
will economically affect the Indian 
nationals resident in Ceylon who hold 
Residence Visas or intend to apply for 
them. Those who go to Ceylon on 
short stay will not be affected. 

(b) Full details of the scheme have 
not yet been worked out by the Ceylon 
Government and so far not available; 
but our High Commission in Colombo 
have been in touch with the Ceylon 
authorities and are ascertaining the 
effect tbese measures will have on 
Indian nationals in Ceylon. 

Shri D. C. Shanna: How many of 
the Indian nationals will be affected 
by the ra.iSing of the levy from Rs. 2 
to Rs. 400! 

Shrlmatl Lalalllml Mel!.oR: The 
total number of resident visa.-holders 
in Ceylon are 38,000 of whom 36,000 
are IndianS. 

Shrl D. C. Sharma: May I know, if 
this leVy is enforced, whether the 
Government of India will also take 
some reciprocal action? 

Shrlmati Lakshmi Menon: have 
already stated that these are only 
budget proposals and nothing has been 
finalised. Our High Commission is in 
touch with the Ceylon authorities. 
Appropriate action will be taken at 
the appropriate time. 

Shri · Tangamani: May I know whe-
ther the Government will request the 
Ceylon Government not to enhance 
this as it was done in the case of the 
Burmese Government? We were told 
on a previous occasion that when such 
an enhanced levy was imposed on 
Indian residents in Burma, the Gov-
ernment was pleased to make a re-
quest to the Burmese Government 
not to impose the hardship. I 
would like to know whether such 
an action is proposed to be taken. 

Shrimati Lakshmi Menon: I have 
already said that the proposals are 
not finalised yet. 

Dr. Ram Subbag Slqh: May I know 
whether this question of levy on 
Indians in Ceylon and other matters 
which are likely to create difficulties 
to Indians going to Ceylon or Indian 
settlers are likely to be discussed by 
the Prime Ministers' conference in the 
near future? 

The Prime Minister and Minister of 
External AJJairs (Shri Jawaharlal 
NPhrn): Which Prime Ministers' con-
ference? 

Dr. Ram Subhag Singh: Prime Min-
ister of India and Ceylon. 

Shri Jawaharlal Nehru: There is no 
such proposal of the two Prime Minis-
ters meeting in the foreseeable future. 

Shri N. R. Munlswamy: May 
know whether the imposiUon of the 
levy would cover persons who reside 
th<>r<> for more than R year on tem-
porary residence permits? 
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Shrlmati Lakshm1 Menon: It covers 
people who~·are there on temporary 
residence visas for more than three 
monchs. The levy is imposed on 
people who· want to settle there for 
more than three months. 

Shri Jaipal Singh: I want to follow 
up the question of Shri N. R. 
Muniswamy. We were given the 
figure of 38,000. I would like to know 
this. It would appear that temporary 
resi9ence permit holders would in no 
way be affected. Is that correct? 

Shrimati Lakshmi Menon: No, no. 
May I read the proposal? There will 
be levied on non-nationals resident in 
the country upon visas already issued 
or to be issued in the future for a 
period exceeding three months, the 
rate of levy being Rs. 400 per visa 
holder. Ncm-national visa hplders em-
ployed by the Government or by local 
authorities or engaged in enterprises 
where foreign capital has been invest-
ed, in accordance with the conditions 
detailed earlier will be exempted from 
this levy. 

Shri Ramanathan Chettiar: May 
know whether the Government are 
aware of the recent extortionate levies 
that the Ceylon Government have im-
posed on Indian residents in Ceylon 
for trading purposes and licence fees, 
etc.? · 

Mr. Speaker: Is that apart from 
this? 

Shri Ramanathan ChetUar: It is in 
connection with that. 

Mr. Speaker: The hon. Minister says 
that this has nothing to do with that. 

Shri B. K. Galkwad: May I know the 
average number of Indian people who 
visit Ceylon every year, who are 
affected by this levy? 

Mr. Speaker: Hon. Members want 
to know how our countrymen will be 
affected, and whether they will be 
foreigners or temporary visa holders. 

Shrl Jawaharlal Nehru: Temporary 
visa holders are not affected by this. 

People who go there for three months 
will not be affected. 

Shri Tanpmani: Is it not a fact that 
those Indians who are settled in 
Ceylon, who are Oi' Indian descent, 
who have'also got temporary residence 
permits, who are staying for more than 
three months today are included in 
the numfier of 36,000, the figure which 
has given by the hon. Minister? 

Shri Jawaharlal Nehru: If they have 
visas, they will be affected. If they 
have no visas, presumably, they will 
not be. 

Shri Tangamani: Those who are 
now doing some business there have 
got only temporary residence permits. 
These people are staying not only for 
three months, but much more than 
that. They are having temporary per-
mits. I would like to know whether 
these people are affected, because the 
representation that we have received 
is from those people who have got 
temporary· residence perrni ts and 
which have been extended from time 
to time. 

Shrimati Lakshmi Menon: In the 
case of people who are already em-
ployed, it is most likely the visa fees 
will be paid by their employers. This 
will affect really very small petty 
traders who are working independent-
ly like tailors, hawkers, barbers, do-
mestic servants, toddy tappers, waltera, 
etc. 

Sealing of Looms by Jnte MUi. 

+ r Shri Dim.al Ghose: 
J Shrl IndTajlt Gupta: 

•328. I Shrl Sadhan Gupta: 
1 Shri Damanl: 
l Dr. Samantsinllar: 

Will the Minister of Commerce and 
Industry be pleased to refer to the 
reply given to Starred Question No. 
3'11 on the 12th August, 1960 and state: 

(a) whether the Indian Jute Millll 
Association has decided to extend lta 
voluntary scheme for sealing of looma; 




